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THE nEPUTY MINISTER IN THE 
D PAR MENT OF ENVIRONMENT 
(S RI DIGVIJAY SINGH): (a). Th~ 
principal recommendation of the TiwarI 
Committee report was the creation of a 
Department of EnviroIUl1ent at the centre, 
with the following re pon ibilitie : 

( 1) Serving a 'nodal' agency for 
environmental protection and eeo-
development in a coordinating role. 

(2) Carrying out environmental ap-
praisal of development projects. 

(3) Direct administrative re ponsibi .. 
lity for 

(i) Pollution 
Regulation; 

Monitoring and 

(ii) Con ervation of Critical 
Ecosystems de ignated as Bio phere 
Reserves National Parks Sa nctuaries 
as weB ~s Wildlife and its habitat. 

(iii) Conservation 
Beo ystems. 

of Marine 

Qther recommendations of the repoJ.'l~ 

related to the areas of environmental 
monitoring, environmental education and 
land u e; etting up of Jegal cell, National 
Committee on Environmental Planning 
(NCBP), Biosphere re erved; conservation 
of marine eco-systems and creation of 
environmental adviser in .Miinstriesl 
agencies.; creation of appropriate agencies 
in states to deal with environmental mat-
ters. 

(b) Conservation, and reuse of water, 
increasing vegetative cover, afforestation 
and restoration of fallow sand are some 
of the measures undertaken for prevention 
and control of soil erosion. Central 
upport is also extended to carry out soil 

conservaton, re earch ' and land use 
merts of river valley projects and flood 
watersheds etc. Stabili ation of catch-
ment~ of river valley projects and flood 
prone rivers is in progress. Special efforts 
on oil con ervation afforestation and 
pasture development i aloin progre . 
PlIot projects have b en implemented in 

re pect of ar as affected by alkalinity and 
subject to shifting cultivation. These have 
all been comprehensively covered by the 
setting up a National Land Board, and 
National Land Resources, conservation, 
and Development Commission, February 
t983, and the corresponding land use 
Boards in Western State: 

Grant of Pensio ' to I. N. PersoQllel . . 
Undergone De1e do in Camp Abroad 

2814. SHRI S. SINGARAVADIVAL: 
Will the Minister of HOME AF AIRS 
be pleased ~o state: 

(a) whether none of the I. N. A. per" 
sonnel who claimed to have undergone 
detention ' in some camps abroad h Y2 
been granted pensien on the ground that 
such per O~s could not produce CG-, 
prisoner's certificate from competent per .. ' 
on from the same camps; 

(b) whether Government have received 
any representation from the I. N. A per-
onnel to the effect, that such persons 
bould be allowed to produce Co-

prisonerjs certificate from a pensioner, who 
had undergone detention in a neighbouring 
camp; and 

(c) whether Government, realising that 
such INA per onnels from certain deten-
tion camps, could not produce C0-
prisoner's certaificate from persons from 
the said camp as none ~ the receipient 
of I~ Swatantrata sainik Samman pen .. 
sion therefrom, propOse' to re aX"l rules 
aDd accept the Co-prisoner' certificate 
i sued by pensioners from neighbouring 
detention camPs con idering theIr crifice 
for ~he Nation? 

THE MINISTER OF STAT . mE 
MINISTRY OF HOM AFFAIRS ( HRI 
P. VENKATASUBBAIAH): (a) Yes, Sir. 
Co-prisoner hip in the arne camp is 
e sential ingredient for the acceptance of 
the certificate. 

(b) Yes, Sir. 

(c) At pre ent ther 
reJax the rule 

no propo at to. 




